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The trade statistics of Indo-Pak tr~~~ for t~ a t ~. ht yca,rs ar.c a under: 

'fIlent 

Year B~po(ts to Pakistan Imports from Pak istan 

1975-76 0.78 

1976-77 8.87 

1977-78 42.14 

1978-79, 18.75 

J979.80 9,02 

1980-81 1.02 

1981-82 4.95 

1982-83 6.60 

Principal items 0/ export fO Pakistan : 

Iron ore, tea, bidi Jeave~, tamarind, 
betel leaves, glass vial (empty), cardamum 
(big), breaching powder, seamless latex 
valve ball bladder. aluminium phesphide 
tablets, fresh ginger, fresh onion. 

, 
Principal items 0/ imports from Pakistan : 

f'ettifizers, dates, pig iron, naptha, 
crude vegetable material, rock salt etc. 

Pa sing of Exci e OQty Reduction 
to Consumers 

-500. SHRI P. K , KODIYAN = Will 
the Minister of FINANCE be pleased , to 
state : 

(a) whether the excise duty redlfctioD 
fQr various items in the budget will result 
in 'lower price for consumer ; 

(b) whether Government have he'd 
di ~l;IssipI? with diff,ren( ir)du tries to 
ascert~irJ tl}e e t,ept , t~ wilier lile benefits 
of the duty rel ier could be passed on to 
the -G;onsu er. ; ,and 

" ( 

, (C) . if, so th'i d~tail8 aijd t outcome 
thereof? ! . 

TH . DEPUTY MINIST R IN THE 
M ('{. Of F NA CE ' (SHRI 
JANARDHANA POOJARY) ; ,a) to (C) 

(Value in Rs. Crores) 

22.12 

0.01 

23.90 

1'2.77 

25.15, 

75.39 

54.70 

32.28 

Following the reductions allowed in excise 
duties il) the Budget for 1984-85, the re -
pective administrative ministries have been 
requested to keep in touch with the 
concerned industries. The administrative 
ministries concerned have in thei r turn 
contacted the representatives of the m ljor 
industrie benefiting from the excise 
reductions and asked them to pass on the 
benefits to the consumers, According to 
available information, there haa been a 
decline in tbe prices o( some of the 
important commodities in which excise 

·duty has been reduced , For instance, the 
wholesale price index of khandsari which 
has been granted exemption from duty 
declined from 263.6 on February 25, 1984-
to 261.7 on March 10, 1984. Texdle 
mills have also reported reduction in 
p '~ qf, blellqed fabrics ranging from 4 
tp, 15 per ~Q~, Reductions. are al 0 
expected in price of' pap~r and se.veral 
other commodit ies. 

~ir )Traf. b,' PubJj ,. Uo ,rt Em .. 
ployees for availing of L. T 

*501. SHRl KI ~A~AM~~THY, : 
Will the Ministc:r of Fr~e\N~.B ', b,e 
pleased to state>.: : . ~",;'" . ,. 

(a) whether any guide1ine~ . ha ~ ~Il 
prescribed for the perks of maoagement 
staff of Central pupl,ic .sec~r u~~ertaki9gs, 
and if 80, the details of the same ; 



CHAlTItA to. 19()6 (StfR."A) Writ/~n Answers 42 

(b) he~he tbo ro _ n_ me . aft' of 
all COlltr",1 p , l?1ic sector ,untl 
~lJowed air tray I with -their f ' ilie, f, 
availing of leave travel concession : ;" d 

(c) if so, whether the Central G'overn~ 
ment officials in simiJu-r grades would also 
be allowed air travel for availing 'of leave 
travel concession ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) 
General guidelines have been issued by 
the Bureau vide its O. M. dated 6.9.19 ' g, 
for regulating payment of arness , 
Allowance. Travelling Allowance, Project 
Allowance, House Rent Allowance, 
Conveyance Allowance, etc. Private use of 
the car against payment of specified 
amollnt is also aJJowed to the Chjef 
Executives and full- time functional direc-
tors of publiC enterprises. 

(b) Some Centra I public enterpri cs 
have allowed their senio • . executiv,e.$ hold-
ing posts at the level of General 
Managers and above to ava.il the Leave 
Travel Concession by Air for themselves 
and for all the members of their family. 

(c) In the Government, LTC can be 
availed of by a Central Government 
employee by his entitled class not exceed-
ing the first class fare. The LTC scheme 
does not permit reimbursement of the 
cost of Air travel. There is no proposal 
under consideration of the Government to 
lib ralise this facility. 

Management 'of ·Swade hi Group or Mflts 
by N.T.C. 

*503. SHRI CHANDER PAL SINGH: 

Name of the Mil . 

Will the Minister or aOM ERCS be 
pleased to state : 

(a) whether the National Textile 
Corporation, Delhi has been authorised 
to control and manage the Swadeshj 
Group of Mills consequent upon its take .. 
over; 

(b) how the N ,T.C. with its head. 
quarters In New Delhi will control and 
manage the Swadeshi Group or Mills 
located all over India ; 

(c) whether the mills of the Swadesbi 
Group located in U. P. form Part of the 
N.T.C. (U.P.) Limited; 

(d) whether the balan'Ce sheets add 
accounts of the Swade hi Group arc 
jointly prepared with the N.T.C. (U.P.) 
Ltd ; 

(e) whether the decisions of the Board 
of Directors N.T.C. (U.P.). Ltd. ipso. 
jact9 apply to the units of the Swadeshi 
Group; and 

(0 the control , exercised on these 
mills by the N.T.C. (U.P.) I:.td . ? 

THE MINISTER OF COMMERCE 
AND OF THE DEPARTMENT OF 
SUPPLY (SHR( VISHWANATH 
PRATAP SINGH) : (a) Yes, Sir. 

(b) These six undertakings are' at 
present being controlled and managed by 
NTC through the Chairman-cum-Manag-
ing Directors of the following subsidiades 
who have been appointed as Administra-
tors in addition to their own duties: 

Name of tbe Administrator. 
1. Swadeshi Cotton MHls, Kanpur . 1 

(UP) t 
2. Swadeshi Qotl n Mills, M unath >-

Bh:aoj n \UP) I , I 
3. Sw.ad ~shL Colton Milts" . N~inj I 

(UP) J 
4. Rae Bareli Textiie MiHs, Rae 

Bareli (UP) ' 

s. 

6. 

UdaipJ.lf Cotton Mills, Udaipur 
(Raj~slhaD) , . 

Swadesh i' Cotton Mills, Pondi-
cherry 

CMD, NTC (UP) ,Ltd •• 
Kllnpur. 

CMD. NTC (DPg) Lt~ :, 
New Delhi. 
CMD, NTC (TN&P) Ltd" . 
Coimbatore. 




